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(c) Amount oflhcrt payment to worken 
ariei.D, out of the allesed Don-implementa-
tion of the Contract Labour (Regula-
tion and Abolition), Central Rules as 
worked out bv Central Iodusttial Relztions 
Machinery is' Rs. 31 ,6!l1 • IjO. The claim 
proposal against the Principal Employer 
for the above amount is being scrutinised 
by the Regional Labour CoJIUIlis.~ioner 
(Central), Kanpur, bd'ore sanction is 
accorded for filIng a claim application 
bd'ore the A.uthority under the Payment of 
Wages Act. 
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Bepl'uartatioa fl'OlD all India National 
.... GrlDdla,.. Bank Employees Fe-

deration 

4049. DR. BALDEV PRAKASH: 
Will the MinistM' of PARLIAMENTARY 
AFFAIRS AND LABOt:R be pleased 
to atate: 

(a) whether Government have received 
any representation from the All Jndia 
National and GrindJays Bank Employees' 
Federation regarding restrictive practiccs 
of the management and refwal to settle 
long pending issues; aDd 

(b) if 10. the action taken by Govern-
ment thereoo ? 

THE MINISTER OF PARUAMEN-
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)and 
(b). A repreaentation wu received from 
the AU Iodia National and Grind-
lays Bank Employees' Federation on 
Il-il-lCl77 alle,ing, inter-alia, introduc-
tion of restrictive banking practica and 
unfair and vindictive labour practices by 
the management of the Bank. So far as 
tbe ratrictive banking practica are coo-
cerncd, the Reserve Bank haa suggested teo 
the Bank that it should review the position 
and change suitably the minimum amount 
laid down for term deposits and the mvi-
mum period for their acceptancf'. In 
regard to unfair and vindictive labour 
practices, the allegations are being looked 
into by the Central Indwtrial Relations 
Machinery. Specific indwtrial disputes 
r~d by the Federation and/or it5 affiliate .. 
have been dealt with from lime to time bv 
the C'.entrallndustrial Relations Machine,," 
and where, the facts jwtified it, lOme du.:. 
putes have been referred by Government to 
adjudication. 
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